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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38,MG Marg Civil Lines,0ld Red Building,Allahabad-211001
Regional Branch, Alahabad

Pated: 12/08/2016
To
Appellant as per address in table below
Respondent as per address in table below

Final Order No. A/70664/2816-SM[BR1 dated 09/08/2016

1 am directed to transmit herewith a certified copy of order passed by the Tribunal under section 35-C(1) of the
Central Excise and Salt Act, 1944, b \,A\

T

Asstt. Registrar

Application Appeal Name and Address of Appellant

! EA513/2007  GOLDEN EAGLE SHOE FACTORY
' INDRA MILLS COMPOUND,
JEONI, MANDI AGRA

Name and Address of
Respondent
2 -C.C.EKANPUR
117/7 SARVODY A NAGAR,
- KANTUR
Copy To

Bipin Garg
B-1/1289, A - Vasant Kunj,
New Delhi

4 Additional Parly's Name & Address :

5 Bar Association, CESTAT, Allghabad

6 Director Publications, Customs, Excise. L.P. Estate, Delhi

7 M{s Centax Publications Pvt. Lid., 1512-B, Bhishm Pitamah Marg, New Dethi-3

8 Company Law Institute of India Pvt, Ltd,, No.2 (old 10.36), Vaithyaram Street, T. Nagar, Chennai-17
& Tusinann Allied Service Pyt Lid,, 39/32, Mew Rulituk Road, Mew Delli-110005

14 Lasy Service Tax Online Dot Com I'vi. Lid., 4074, Iscon Mall, Satellitc Road, Ahmedabad-15

11 LAWCRUX Agvisors Pvt. Ltd., LAW House, 1-8, Sector-10, Faridabad 121003 (Haryana)

12 TaxindiaOnline.com Pvt. Lid,, 2nd Floor, Vasant Arcade, Vasant Kunj, New Delhi - 110070

13 Mark Professional Services Pvt, Lid,, 108, Everest Block, Aditya Enclave, Hyderabad ~ 38

14 Tho ICTAT socicty, 52, MNagarjuna Hill, Punjaputta §vderabad.-500082
15 M/3 Knowledge Processing Pvt. Itd.(taxmanagementindia.com),FE-19,1st Floor, Crass River Mall,CRD

Ground, Mear Karkurdooma Court,Delhi- 110032 D
16 C.DLR. 17 Office Copy 1® Guarif File -

Asstt. Registrar
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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH: ALLAHABAD

."'SINGLE MEMBER BENCH
Appeal No. E/513/2007-EX(SM)
Dated of Hearing/_decision: 09/8/2016
[Arising out of Order-in-Appeal No. Lu7/CE/APPL/KNP/OG  dated

10.11.2006 passed by Commissioner (Appeals), Central Excise,
Kanpur]

‘Whether Press Reporter may e allowed to see " No |
the Order for publication as por Rule 27 of the
CESTAT {Procedure) Rules, 19827

Whether it would be released under Rule 270fl Yes
the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

Whether thei"rmt'.”d-r'd'?ships wish to see the fair | Seen
_c_c_)py_of the order?

__'-}Wheth_er order is to be circulated to the Yes
- Department Authorities?

GQIden Eagle Shoe Factory \ Appellant

Vs, )
C.C.E.- Kanpur Respondent
Appearance:
-Present for the Appellant; Shri Bipin Garg, Advocate

Present for the Respandent: Shri D.K. Deb (Assistant Commissioner) AR

Coram: Hon’ble Shri Anil Choudhary, Member (Judicial)

Final Order No"’\béeu O PR
\ /&f woEg g,

Per: Anil Choudhary ‘i'"i’_j o
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Heard the parties. The demand in dispute is due to
rejection of remission claim-loss in fire. he remission claim have
been allowed by this Tribunal vide Final Order No. Af55350/2013-EX-
DB dated 16.01.2013 in Appeal No. E/1227/2006. Thus, this appeal is
also allowed, by way of conseguential benefit. The impugned order is
set-aside.

(Dictated and pronounced in the open Court)

i <. aj . |

(ANIL CHOUDHARY) LA
MEMBER (JUDICIAL)

(K. Gupta)}
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